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Civil Appeal No. 7466/2023

T.S. MURALI                                        Appellant(s)

                                VERSUS
SARVESH KASHYAP                                    Respondent(s)

(IA  No.230597/2023-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.230596/2023-EX-PARTE STAY and IA No.230598/2023-
EXEMPTION FROM FILING O.T.)
 
Date : 10-11-2023 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Salman Khurshid, Sr. Adv.
                   Mr. Siddharth Yadav, Sr. Adv.
                   Mr. Apoorv Agarwal, Adv.
                   Mr. Vaibhav Manu Srivastava, AOR
                   Ms. Vaishnavi Prakash, Adv.
                   Ms. Manvi Jain, Adv.
                   Ms. Akanksha Vasudeva, Adv.
                   Ms. Saloni Singh, Adv.
                   Ms. Riya Thomas, Adv.
                   Mr. Maitreya Saha, Adv.                   
For Respondent(s)                    

         UPON hearing the counsel the Court made the following
                             O R D E R

Re-list in the week commencing 04.12.2023.

In order to enable the appellant – T.S. Murali to give a

proposal, he will deposit a sum of Rs.5,00,000/- (Rupees five lakhs

only) with the Liquidator (respondent) within a period of one week

from today.

Subject to the aforesaid deposit being made, the appellant

will not be dispossessed from the property in question, till the

next date of hearing.
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